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(Order of the Diun. !Bnph passed byJlon'ble 
Shri 1.t.Reddy.,. Member  

* * * 

This is an application filed under section 19 

of the A.T.Act, 1985, to tract the Respondents to appoint 

the first applicant herein in a suitable post on compas-

sionate grounds in relaxation of normal recruitment rules 

and to pass such other order or orders as may deem fit and 

proper in the circumstances of the case. 

	

2. 	The 2nd applicant herein is the father of the 

first applicant. The 2nd applicant while working as 

Telegraph Master in District Telecom Office, Narsarsopet 

retired from service on medical invalidation grounds w.e.f. 

6-12-89. The date of birth of 2nd applicant is 15-7-1935. 

But for the medical invalidation, in the normal courha 

the 2nd applicant would have retired on 16-7-93. The 1st 

applicant is the eldestson of 2nd applicant. The 2nd appli-

cant made a representation to the Chief General Manager, 

Telecom, to appoint 1st applicant in Telecom Department on 

compassionate grounds in any suitable post in relaxation 

of recruitment rules. The representation of the 2nd appli-

cant was rejected. 5o the present O.A. is filed by both 

the applicants for the relief as already indicated above. 

F 	 3. 	Counter is filed by the Respondents oppossing 

this O.A. In the counter of the Respondents it is main-

tamed that the 2nd applicant towards retiral benefits has 

received an amount to the tune of Rs,90,000/- and besides 
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monthly 	 more than 
thi8, the 2nd applicant is getting'pensionxt/Rs.l,OOO/e 

.jcauding reliefs 'there on. ax1d In view of the retiral 

benefits the 2nd applicant received and the monthly pen1 

sion that the family is getting ,ahsuo the't the family is 

not in indigent circumstances and so the O.A. is liable 

to be dismissed. 

We have heard Shri U.J.5.R.Murthy for Shri 

T.Jayant, counsel for the applicant and Shri N.V.Ramana, 

Learned standing counsel for the Respondents. The foilowing 

facts are not in dispute. the  2nd applicant while working 

as Telegraph &flhc Master retired an 6-12-89 an medical in 

validation. The 2nd applicant ± has three sons inludin 

	

ttnlst applicant herein anG*fl 	f*. The 1st applicant had 

the 
studied up to 8.Sc. and the two othersons of /2nd applicaflt 

are said to be college going boys and are #at S. flt studying. 

It is the case of the applicants that thefamily is in indl- 

the 
gent circumstances and without asazatast assistance to/family 

by way of an appointment ba-Uis/spyl4-c-aflt that' the family will 

will not be able to get on. 

It is also contended by the learned counsel for 

the applicants that their family doss not possess any movable 

or immovable properties. It is submitted xcoc*endeck that 

when 
the 2nd applicant *,adckama to Hyderabad to meet the 2nd tea- 

pondent in connection with the job to the 1st applicant that 

he met with an accident and had fracture of his leg and in 

this connection he had spent a considerable amount and that 

the wife of the 2nd applicant (Smt.Susheela) had SW a 
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gynic problem and to cure that problem certain amount has 

been spent and that the family is not left with the 

ffi$&AQ. amount of Rs.90.000/-, which the 2nd applicant got 

towards ratirai.. 	benefits. So it is contended by the 

learned counsel all these factors might also ie takan into 

consideration to determine the indagent circumstances of 

the family. 

6. 	 No proof has been piaced before this Tribunal to show 

gynic 
that the said Smt.Susheela had Sn$ problem and to cure the 

t_tbAq k-,t t- C—.ca4 
same any axRQl&c.ka$'beea/speet-. No doubt certain material 

to show 
has been placed before us/that the 2nd applicant fractured 

allegedly 
his leg when he visited Ilyderabad/to meet the 2nd Respon- 

dent and Rs.8,000/- has been spent to meet the medical 

leg 
expenses for the treatment of/fracture of the 2nd applicant. 

Even it is; to be accepted that towards medical expenses a 
N 	 still 

sum of .10,000/- has been spent, the family would/be left 

with about 80,000/-. 

It is also not in dispute that the 2nd applicant 

is getting not less than a sum of Rs.1,000/- pm asfrension. So 

with the said amount of Rs.1,000/- and with a sum of 

Rs.80 9000/- on hand as already pointed out,it cannot be said 

that the family is in jdk indagent circumstarces. 	H 

It should be noted that in Compassionate Appoint-

ment the first preference 'is to be given to the famiies 

H 

where an employee had died while in service,Znd prefeence 
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- To- F 	•ti 	 .4. 	
-9-  Cl ALL$ 	 S. 

 The Secretary, Ministry of Communications, 
Union of..India, 	Nestlh1-i. 	. 

 The Chief General Manager, Telecomunications, 
-Andhra Pradesh Circle,1-1ydezabad-1.-x 	it-: 	• .. 

 The Telecom Ristrict ManLer,  Guntur-2. 
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 One copy to Mr.N.v.Ramana, Ada1.O5C.CAT.FIyd. 
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One copy to Library, CAT.I-Iyd. 
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is to be given to the employees Who retired on medical in 

validation. Bearing in mind that the 2nd applicant belongs 

to 2nd category and in view of the pensionary benefits a4ü 

ra,ttrB&-bt.flet4ts-Which the 2nd applicant got, we are not 

prepàredto iccepi the dontentioi af the applicantè that the 

distress and 
family is ask in/indigent circumstances. The learned counsel 

through 
i-or the applicant took us/VS a number of decision delivered 

the 
by the Central Administrative Tribunal, wherein/resporldenta 

in those cases 
had been directed/to consider t14SVS SNU1 tfl appointments 

on compassionate 	gwunds. But in all the said cases the 

__ 

W 

Bench/Uenches nw/nit satisfied that the families therein 
I' 

were in indigent circumstances. But with regard to the case 

in hand we are not at all satisfied that the family is in 

indegent circumstances. Besides the competent authority 

this 

had came to the opinion 	that/it is not a fit matter where 
the 

compassionbte appointment could be granted. In view or/facts 

the decision 
and circumstances of the case tflt flS saSS/of the competent 

2 	 first 
authority in. rejecting the claim of the/applicant 96.1.for 

appointment on compassionate appointment •capnot be said to) be not, 

valid. For all these reasons the CA is liable to be dismissed 

and it is accordingly dismissed Leaving the parties to bear 

their own costs. 

(T.CHANDRASEKHAR REDOY) 
Member (a) 

Oated:Bth November, 1993. 

av 1/ 

	
Dictated in Open Court. 
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IN THE CTPAL ADMINIsTpAI TRIBUNpI 
I-fEMBAn BENCH ; HYDERj.E N 

THE HONt BLE MR. 	CE V. 	RAO 
VI C 

TEE NON' DDE MR 	 MENEI3ER (A) 

THE HON'BLE MR.T..0 

P 
THE HON' DDE MR 

AR RE.D7 
:MBER( J) 

F SMEMBER(A) 
) 

Dated; S -t) —1993 

°aWllD3MENT; 

in 
O.A.No. 

T.A..No. 	 ( T, 

Admitted and Interim directions 
issued.\' 

Allowec3.\ 

Disosed\of with directions. 

issecj. 

DismAssed aswi/thdrawn. 

Dismissed for ftefault. 

Rejectec/Ordr.ea 

No order as to costs. 	
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